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SHRI A. P. CHATTERJEE: The hon. 
Minister just now has said that the Govern-
ment is proceeding in accordance with the 
provisions of the Criminal Procedure Code. 
The provisions of the Criminal Procedure 
Code are exactly this that if the civil autho-
rities are unable to quell any disturbance 
which is happening in front of them or in their 
presence and when an unlawful assembly is 
there and that assembly cannot be dispersed 
except with military help, then only can they 
call in the military. Otherwise, the military can 
be made to stand by in the barracks. And 
according to the Criminal Procedure Code, the 
military cannot be allowed or asked by the 
civil authorities to patrol the streets which they 
are doing in Assam, which is absolutely 
against law and which is absolutely against the 
provision of the Criminal Procedure Code. 

Sir, in this connection, I may say that in 
West Bengal also during the months of 
February to March when troubles broke out 
over the food situation, we found that the 
military was called and it patrolled the streets. 
Even when there was no unlawful assembly 
existing and even when no disturbance actually 
was going on in the streets or in any of the 
localities, the military was patrolling the 
streets. That is exactly what is happening in 
Assam. I tell you as a lawyer that I have 
studied the provisions of the Criminal 
Procedure Code very well and very thoroughly 
and I can say, therefore, that the provision in 
the Criminal Procedure Code does not autho-
rise the civil authorities to keep the military on 
the streets and patrol the streets; it can be kept 
in the barracks, it can be called only when it is 
absolutely necessary, when it is necessary to 
disperse an unlawful assembly which cannot 
be dispersed by mere police force. Now, what 
has the Minister to say about this ? Why is the 
military patrolling the streets, why is it out of 
the barracks and why is it patrolling the streets 
in  Shillong and  other towns? 

SHRI IAISUKHLAL HATHI: Sir, my 
information, as I said, is that the civil autho-
rities have requisitioned this. But for this I 
have no further information. 

SHRI BHUPESH GUPTA :    There is a 
provision in the Criminal Procedure Code 

that that the civil authorities can call the 
Army. We know that. But a report has to be 
sent to the Central Government. The Military 
can be called at the request of appropriate 
authorities provided for under the law. May I 
know, Sir, if the Government have received 
any communication from the military 
authorities who are directly under the Central 
Government as to manner, how and why they 
have been called in and on what grounds ? 

SHRI JAISUKHLAL HATHI:    I have 
only got this much information from the State 
Government. I have not received any further 
information from Assam. 

REFERENCE TO CERTAIN OBSER-
VATIONS MADE IN THE FIFTY-FIFTH 

REPORT OF THE PAC REGARDING 
SHRI C. SUBRAMANIAM, THE FOOD 

MINISTER 
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MR. CHAIRMAN :    He thinks that he has 
something important. 

 
SHRI M. M. DHARIA   (Maharashtra) On a 

point of order. 

 
v SHRI M. M. DHARIA : My point of order is 
this. The hon. Member is trying to raise this 
issue under Rule 190. If we refer to Rule 188, 
it is very clear and it says : 

"A member wishing to raise a question 
of privilege shall give notice in writing to 
the Secretary . . ." 

 

SHRI M. M. DHARIA : Let me have my 
say. 

MR. CHAIRMAN : Everybody wants to 
have his say. 

SHRI M. M. DHARIA : . . . "before the 
commencement of the sitting". My point is 
that it was possible for the hon. Member to 
give notice prior to the commencement of the 
sitting. We should like to know the reasons 
why it was not possible for the hon. Member 
to give that notice and if he can convince the 
House or the Chairman, then one can 
understand that he can evoke the benefit of 
the proviso in 190. It is for the Member to 
convince this House why it was not possible 
for him to give that notice and when it was 
possible for Mr. Gupta to give notice one day 
earlier and when he has read the report 
according to his own statement, last night, 
why that notice was not given earlier to the 
commencement of the sitting and if it is not so 
given, for the neglect on the part of the hon. 
Member this House should not be allowed to 
waste its time this way. 
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Shall we pass on to the next business ? It is 

1 O'clock. The House stands adjourned till 
2.30. 

The House then adjourned for lunch at one of 
the clock. 

The House rea-sembled after lunch at half-
past two of the clock, the VICE-CHAIRMAN 
(SHRI M. P. BHAROAVA) in the Chair. 

RESOLUTION   RE   LEVYING   OF   
EXPORT DUTY ON CERTAIN COMMO 

DITIES—Contd. 

SHRI K. K. SHAH (Maharashtra) : Mr. 
Vice-Chairman, Sir, my friend, Mt. Bhupesh 
Gupta, was waxing eloquent on the question 
that the consumer would suffer because the 
export duty has been levied. 

SHRI M. M. DHARIA : How this question 
comes in here ? This argument cannot come 
here. 


